FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAXEHOLDERS OF OXFORD FACILITIES MANAGEMENT

Sl.No. | PARTICULARS DETAILS

L Name of corporate debtor OXFORD FACILITIES MANAGEMENT

2. Date of incorporation of corporate debtor 4™ May, 2010

3. Auth.onty under which corporate debtor is incorporated Companies Act, 1956/ Registrar of Companies,

Jregistered West Bengal
4 Corporate [dentity No. / Limited Liability Identification No.
- of corporate debtor CIN — U70102WB2010NPL146580
5. Address of the registered office and principal office (if any) | Registered Office — 136, Jessore Road, Kolkata,
of corporate debtor West Bengal — 700055

6. Date of cdlosure of Insolvency Resolution Process 30*® December, 2022

7. Liquidation commencement date of corporate debtor Date of Order- 30™ December, 2022
Name — Sneh Maheswari

2 Name and registration number of the insolvency Registration No. -

- professional acting as liquidator (BBI/IPA-001/1P-P01751/2015-2020/12691

AFA No: AA1/ 12691/02/061123/104730
AFA Validity: 6.11.2023

9 Address and e-mail of the liquidator, as registered with the Address — 9N, Block A, New Alipore, Kahkaga=
Email — sneh.maheswari@gmail.com

0. Address and e-mail to be used for correspondence with the Address — 9N, Block A, New Alipore, Kolkata -
_ liquidator 00053 .

Email — cirp.ofm@gmail.com

11. Last date for submission of claims 29™ January, 2023

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench, Kolkata has ordered the
commencement of liquidation of the Oxford Facilities Management on 30" December, 2022.
The stakeholders of Oxford Facilities Management are hereby called upon to submit their
daims with proof on or before 29 January, 2023 to the liquidator at the address mentioned against item Na.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakehalder does not submit its claims during the liquidation process, the daims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under
section 38. //\f ' AN
“iNameand si f
Registmﬁoﬁ—No.: IBBI/JPA-001/ P-P01751/2019-2020/12691
) Luf(, AFA valid till 6.11.2023
Dite and place: 2nd January, 2023 at Kolkata
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| RESERVE BANK OF INDIA Azadiije,

www.rbl.org.in Armrit Mahotsav &

AUCTION OF STATE GOVERNMENT SECURITIES

The following State Governments have offered to sell stock by way of auction,
for an aggregate amount of 13,496 crore (Face Value).

Additlonal

Sr. State Amount to be | borrowing | Tenure Type of

Mo raised (¥ cr) [(Greenshose)| {in years) | auction
| 1| Goa | E T 15 | Yield based
500 | - 6 | Yield based

2 | Haryana 500 . 8 | Yield based
500 | - . 10 | Yield baged

% | Heematiba 2,000 =1 2 | Yield based
2,000 | 10| Vield based

| Harals 1,603 11 | Yield based
[ 1,000 | 30 | Yield based
| § | Nagaland 193 10| ield based
6 | Tamil Nadu 3,000 10 | Yield based
| 7 | West Bangal 2,000 18 | Yield based

Total | 13,498

The avcticn will be conducied on Reserve Bank of India Core Banking Sodution
{E-Kasber) in multipde-peice format on January 03, 2023 (Tuesday). Indivcual
imyestore can akso place bids as per the mon-competitive scheme through the
Retail Diract portal (hitps:Arbiretaildirect.org.in). For further detais plaase
refer 1o BBl press release daled December 30, 2022 (Friday) on BBl websile
www, rblorg.in

“Don't get cheated by E-maileSMS5s/Calls promising you money"

W o= v fafes
CONTAINER CDHEQH&TIDH OF INDIA LTD.
U ST HH=[] (WA W3R &l S0EHH)

& Mavratna l;'_‘.m'1|1r:|an'_-.r (A Gow j

PUBLIC AUCTIONTENDER NOTICE
DISPOSAL OF UNCLEARED/UNCLAIMED IMPORTED CARGO THROUGH
E- AUCTION
Container Corparation of India Lid. shall be auctioning scrap items, emply damage confemears
and unclaimediunclearad mparted cargo landad at the farminals of Area 1 and Area 4 Thaosa
contamers arved on or before 31=03-2021 through e-auction on 15-01-2023 & 31-01-2023 on
“A%ISWHERE IS BASIS", All dedails along with Terms & Conditions of auction sale & cargo
details will be available cn www.concorindia.codn & waw.mstcecommerce.com wef,
04-01-2023 & 20-01-2023. Al imporiers including Govemnmend Undertakings' Deparimends
whose conlainarsigonds are king unclaimediunckared and falling in the said sl uploadad in
websie at respeciive erminas, because of amy dispute, stay by Court! Tribunal'othess or any
such reason may accordingly inform the concemed Executive Director &t Area 1 and Area 4
COMCOR aswellas Commissioner of Customs of the concemed Commissionaires, and fis their
phjectionsiclaims regarging disposad of sech goods within T {Seven Days) of this notice failing
wikich the goods will be zuctioned on "AS IS WHERE IS BASIS" without any furiher notice, For

full dedais please log on b www, concorindia.co,in & www, meicecommerce, com
Executive Dlmg

SALE NOTICE
Gl AGRO ALLIED PRIVATE LINITED
(In Liquidation)
Regd. Of : Vilaga Mudhara, POr Uchatan
PS: Khandaghosh, Disirict - Burdwan, Khandaghosh ‘West Bengal - 713427
Ligquidator: Sachin Gopal Jathar
Comespondence Address: Mousumi Apariments, Ground Floor
158, Ballygunge Circular Road, Kolkats- TO0D18
Email id: gmagroi@aaainsohvency com, sachinjathanfassnsobvency com
Mobike Mo +51 BRI0BES284 (Mr. Mohd. Wasim)
E-Auction
Sale of Assets under Iinsolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: 06th February, 2023 at 3.00 pm to 5.00 pm
[With unlimited extension of 5 minutes sach)
Last date of submission of EMD: D4nd February, 2023 upto 3:00 PM
Last date for Submission of Eligibility Documents by prospective bidder:
02nd January, 2023 to 16th January, 2023

Sale of Assets and Properties owned by GM Agro Allied Private Lid (in Liquidation)
[U01403WB2012PTC173737] forming part of Liguidation Estate formed by the
Liguidalor, apnointed by the Honbe Mational Comgany Law Tribunal Kolkata Banch vide
order daled 153hApni, 2021. The Sate will be done by the undersigned through the e-
Auction platiorm:hitps:inbid nesl oo infappiogin

GLUHEND INDIA PRIVATE LIMITED
CIN : UT4204MHZ0TTFTCI03216 3 5
Corporate Office : 346, Patpa ani Industrial Area, Fatﬂugm#. Dalhi, 1100452
Regd. Office ; I3, Floor-2, Plog- . Arsiwala Mansion Mathalal Parikh Marg, Colaba,
Mumbai-£00005, Maharashtra
Extract of the Stafement of Standalone Financial Resulis for the Year ended 11 March 2022

FORM B
FUBLIC ANNOUNCEMENT
(Ragulation 12 af the Insohency and Bankrupdcy Board of India (Liquidalion Procass)
Regulations, 2016)
FORTHE ATTEMTION OF THE STARKEHOLDERS OF BANGER TECH PRIVATE
LIMITED

ﬁ';}_ PARTICULARS DETAILS

1. | Name o corporate detrtos Banger Tech Private Limiled

2 | Date of incorporation of corporate debtor | 213t March 2014

4 | Awtharity undar which corporate Ministry of Corporata Affairs - RoC

dehbtor i3 incorporated fregistered - Kolkats
4. | Corporate ldentity Mo Limited Liabiity
Identification No, of corporate debitor UTAS00WBEX014PTC 201262

5. | Address of the registered office and
principal affice (if any) of corporate debior

Vill-Baneswarpur P.C-Hasimnagar
Bansswapur Farganas South WE 743513

G | Date of closure of Insolency 28¢h Decamber, 2022

Resolubon Process
7. | Liguidation commencemeant date of 29%h December, 2022 (Crder recaived

corporats debior vicka ermnail dated 29%h December, 2022}
8 | Name and registratson number of the Aditya Bumar Tibrewal

Inachvency professsonal acting as [BEMNPA-DOIP-POOTA3201 7-201 8/

ligquidator 11249
9 | Address and e-mall of the liqusdatar, TG, Kiran Shankar Roy Road,

as registarad with the Board Hasting Chamber, Basement, Kolkata

- 00 0
ORI ... ..o L ]

FORM B
PUBLIC ANNOUNCEMENT
[Requlatian 12 of the Insslvency and Bankruptey Baard of India
(Liguidatian Process) Requlations, 20116]
FOR THE ATTENTION OF THE STAKEHOLDERS OF OXFORD FACILITIES MANAGEMENT

5l FARTICULARS DETAILS
| Wiy |
1. | Mame of conporata dabbor I XFORD FACILITIES MANAGEMENT

[ 4 May, 2010 |

Camparses &, 1956 Registrar of Companinss
Wiesi Bengal

CIN = U701 DZWRAIT0NPL 146560

2. | Date ofineorparalicn of corparale debior

3. | Audhonily wder which comarale deblor is
mncepasEied lregislered

4, | Comporate Identty No. | Limied Liabiity

Idantification Mo, of corparate debior

5; Andrass of the re;;"r's'r'erid office a'mu':l'prnnq:;él
office [if any) of corporate detior

6. | Dete of casure of Inscivency Resdlufion Process

7. | Liguidation commencement dale of corporale

| deblor

8, | bame and registraion number of e nsakenty

professonal scling a5 kuldatr

| Registered Office — 136, Jessore Road,
Kodkata, West Bangal - FI005S

| 30 December, 2022

Diate af Cwdar: 30th Decambar, 2022

Maime ~ Snih Mahesad

Registration Mo, - IBBITPAD011P

PO 7512018203001 2501 AFA,

P AR 285 10RTE 11251 04 7 304FA,

Validity: 6112023

Addrass — 9K, Black A, Mew Alipore, Raolkata -

T0053 Emeil - sneh.maheswariFgmail.com

| Addrass — 8N, Block A, Mew Alipore,

Kolkala - TO0053 Email - cirpalmi@gmailoom
e

9. | Andrass and e-mail of te liguadator, &=
ragistered weth tha Board
-1I].§ Addrass and e-mail 1o ba used far

cormaspondence wilh e liguidabar
11 Last date for submission of ciaims

I (0 Deetails of authorized represantalives s Phoysical Acklress: Same as sliress

avlable at: mentaned undes ilem 10 above
Malice is haraby given tat tha Natiaral Gempany Law Tribunal, Kalkala Bench Bokala bas ordarad tha
commencament of bquidabon of the Oxford Facilties Mansgement on 30th December, 3022,
The slakeholders of Caloed Facilites Managemen] are boredy caSed dpan b sulimil e
claims with praof on ar bafore Z3th Januany. 2023 to the liquidaior at the address mentioned egainst ilem

Assat Block Resarve Price [EMID Amount
Lot No. 1 Company - Land & Building Block 1 IR, INRLIDD
Poultry Farm building with asbestos shed 1.32 50,000 Lakh

covering area of about more or less 42 000 sq
.4 Eng Howse [Plol 4383 & 4388) covenng about
mone of kess 3 900 sq. A with total Land of
the Company of about 10.27 acres localed at
Disl.- Burdwan, P5. Khandagosh, P.O. -
Uchalan, Mouza - Mudhara bearing J L. No, 106
L R. Khatian No. 1170 - Plol Mo, 631, 632, 633
634 636 638 630,540, 641,642 543 44, 546
648, 844 (measuring 8.53 acres); LR. Khatian
Mo, 468 - Piol No. 437, 487 (measurng 0.45
acres).andl R. Khatian No. 469 - Plot Nos. 196
637, 651 imeasurng 1.25 acres) wilhin tha local
limits of Gopalbera Gram Panchayal

P S. Defaded assed particutars ane Nshed in the
E-Auchion Process Documant

TC, Kiran Shankar Roy Foad,
Hagling Chamber, Basement, Kolkala
700001

Emall - cirg. Btpli@gmadl com

0. | Address and e-mail to be used for
correspondencs wilh the bguidalor

11. | Last date for submission of claims 28th January, 2023

Matice is barsby given that the Nabonal Company Law Tribunal [Kalkata Bench) has
ordared the commeancement of liguidation of the Banger Tech Private Limited on 29th
December, 2022,
The stakeholders of Banger Tech Private Limited are hereby called upon to submit
thelr claims with proof on ar before 29th January, 2023 to the iquidator at the address
rentioned against fem Mo, 10,
Thee financial creditors shall submil their claims with proof by electronic means only. &l other
craditors may submil the claims with the proofin parsan, by peest or by electronc means.
Submission of false or misleading proof of claims shall attract penalties,

Date - 02 012023 Name and signature of liguidator:

Aditya Kumar Tibrewal
Place : Kolkata IBBUIPA-D01AP-POOTAN2017-2018/112489

P 10,

The firancial credilors shall submet their claims weh proof by electonic means only. Al cfher
creditors may suhmi the clalms with the prool = persan, by post ar by elesironle means,
Submission of lalseor mislading proof of caims shal allract penallies

Ini case & stakehalder doas not submit its claims duning the iguidetion process, the cdaims submitted by
such A slakenelder durng the corporale inscvency fesalilien pracess under e Insokency and
Benkmnuptey Beard of India {Irsaheancy Resalution Process for Corporsie Persans| Requlations, 20186,

shal be deemed o ke submitted under saction 38

Mame and signalure of liquidalor: Sneh Maheswari

Registration No.: [BEIPA-DDIP-PTATE12018-20 2001 2651

AR i 10 6,11, 2005
Diate and place: 2nd Januarny, 2055 at Kalkata

@ 1DBI BANK

IDBI BANK LIMITED

CIN: LES190MH2004G 01148838
Regd. Office: IDBI Tower, WTC Complex, Cuffe Parade,
Mumbai - 400 005, Tel.: (022) 66552711/ 3147,
Website: www.idbibank.in, E-mail ID: idbiequity@idbi.co.in

Motice to Members of IDEI Bank -

Dispatch of Postal Ballot Notice
dated December 30, 2022 and remote e-voting

1. Notice is hereby given pursuant to Sections 108 & 110 of the
Companies Act, 2013, (the "Act") and Rules 20 & 22 of the
Companies (Management and Administration) Rules, 2014 read
with the General Circular Mo, 11/2022 dated December 28, 2022
and the previous circulars on COVID-19 related relaxations
issued by Ministry of Corporate Affairs (MCA) applicable in this
regard {"Applicable Circulars”), applicable provisions of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations,
2015 ("SEBI Listing Regulations™) and as amended from time 1o
time, Secretarial Standard on General Meetings ("55-27) issued
by the Institute of Company Secretaries of India and any other
applicable law, rules and regulations (including any statutory
amendment(s), modification(s). variation(s) or re-enactment(s)
thereto, for the time being in force, and as amended from time to
time), that the special businesses given in the Notice dated
December 30, 2022, are proposed for approval of the members
of IDB| Bank Ltd. to be transacted through Postal Ballot by way of
voting through electronic means (remote e-voting) only.

2. The Bank has appointed its Registrar & Transfer Agent (RTA) viz.
KFin Technologies Limited (KFintech) to provide remote e-voting
facility. The e-voting facility has been provided to the Members
who appear in the Books as Members or Beneficial Owners
of shares as on Friday, December 23, 2022, being the Cut-off
date fixed for reckoning the voting rights of Members to be
axercised by e-voting. Any person, who is not a Member as on
the cut-off date, should treat this Notice for information purposes
only.

. In terms of applicable Circulars, the Bank has sent Postal Ballot
MNotice through electronic mode only to those Members whose
email 1Ds are registered with the Depository Participant (DP) or
RTA as on the aforesaid cut-off date. The dispatch of Postal Ballot
MNotice has been completed on Saturday, December 31, 2022.
The e-voling commences on and from Monday, January 02,
2023 (9.00 a.m. IST) and ends on Tuesday, January 31, 2023
(5:00 p.m. IST).

4. The Postal Ballot Notice along with explanatory statement has
been uploaded on Bank's website at www.idbibank.in. It is also
hosted on the website(s) of Stock Exchanges i.e. BSE Limited at
www.bseindia.com, National Stock Exchange of India Limited at
www.nseindia.com and remote e-voling agency i.e. KFintech at
hitps:/levoting.kfintech.com

5. The Bank has appointed Ms. Aparna Gadgil and in her absence
Mr. Viswanathan N. 5. of M/s S. N. Ananthasubramanian & Co_,
Practicing Company Secretaries as the Scrutinizer for
conducting the Postal Ballot through remaote e-voting processina
fair and transparant manner,

. The result of the Postal Ballot shall be declared by MD & CEO on
or before February 02, 2023 and will be displayed on the Bank's
website at www.idbibank.in and shall also be displayed on
the website(s) of Stock Exchanges ie. BSE Limited at
www bseindia.com, National Stock Exchange of India Limited at
www nseindia, com and remote e-voting agency i.e. KFintech at
hitps.//evoling. kfintech.com

. Process for registration of email IDs & obtaining user ID &
password for those Members whose email IDs are not
registered-

I. Incase shares are held in physical mode please provide Folio
Mo., Name of sharsholder, scanned copy of the share
certificate (front and back), PAN (self-attested scanned copy),
AADHAAR (self-attested scanned copy in masked form) by
email to idbiequity@idbi.co.in

ii. Shareholders holding shares in demat mode may contact their
respective DP for registration of email ID. To obtain e-voting
user |D & password, such members may provide DPID-CLID
(16 digit DPID + CLID or 16 digit beneficiary 10), Name, client
master or copy of Consolidated Account statement, PAN
(self-attested scanned copy), AADHAAR (self-attested
scanned copy in masked form) to idbiequity@idbi.co.in

ini. Alternatively member may send an e-mail request to

i for obtaining User 1D and

a0

n

Y |

inward_ri fintech.
Password by providing the details mentioned in Point (i) or (i)
as the case may be,

8. In case of any queries, please visit 'Help’ and ‘Frequently Asked
Cluestions’ (FACQS) section [ E- voting user manual available
through a dropdown menu in the 'Downloads’ section available at
KFintech's website hitps;/fevoting. kfintech,.com or call at toll free
no. 1800 309 4001 or write an email to einward.ris@kfintech.com

For IDBI Bank Limited

(Jyothi Biju Nair)
Company Secretary

Place: Mumbai
Date: December 31, 2022

FORM NO. NCLT. 34
Adverisement detailing pelition
[See rule 35
BEFORE THE MATIONAL COMPANY
LAW TRIBUNAL KOLKATA BENCH
KOLKATA
C.PICAR ND, 181/KBIE02Z
Connected with
CoA (CAA)NO. Q4KB2022
IN THE MATTER OF:
The Companies Act, 2043,
AND
IN THE MATTER OF:
Pedition under Saction 230 to 232 of the said
At
AND
IN THE MATTER OF:
POSITIVE MAMAGMENT PVYT LTD, a
company incoarporated under the
Companies Act, 1956, and having its
Registered Office at 17711 Topsia Road
Kolkata - TOOD3E9, wilhin the aforesaid
Jurisdiction.
AND
IN THE MATTER OF:
CONFITECH VINVOM LIMITED, a
company incorporated under the
Companies Acl, 2013, and having ils
Registared Office at 22212, Girsh Ghosh
Road Bullding No D-4th Floor, Flat 401
Howrah -7 11202, within the aforesaid Ju-
risdiction.
AND
IN THE MATTER OF:
JALHAMAL MARKETING LIMITED, a
company incarporated under the
Companies Acl, 2013, and having ils
Reqistered Office at 22272, Girsh Ghosh
Road Bullding Mo - D=4, d4ih Flogr, Flat 4401
Howrah -T11202, within the aforesaid
Jurisdiction.
AMD
IN THE MATTER OF:
JALHAYAMN MERCAMTILE LIMITED, a
company Incorporated under the
Companies Acl. 2013; and having ils
Reqisterad Office at 22212, Ginsh Ghaosh
Road Bullding Mo - D=4, 4th Floor, Flat-
401 Howrah -711202, within the aforasaid
Jurisdiction.
AMND
IN THE MATTER OF:
K. 5. CLOTHING PRIVATE LIMITED, a
company incorporated under the
Companias Acl, 1856, and having its
Reqistered Office at 222/2, Ginah Ghash
Road Building No - D=4, 4ih Floor, Flai-
401 Howrah -T11 202, within the aferasaid
Jurisdiction.
AND
IN THE MATTER OF:
EKaNAKMAY VYAPAAR LIMITED. a
company Incarparated under the
Companias Act, 2013; and having its
Reqistered Office af 22212, Ginsh Ghosh
Road Building Mo D-4th Floar, Flal- 401
Howrah -T11202, within the aforesaid
Jurigdiction.
AMD
IN THE MATTER OF:
LEMONMINT SUPPLIERS LIMITED, a
company incarparated under tha
Companies Act, 2013; and having its
Reqistered Office at 22202, Girah Ghosh
Raad Building Mo D-4th Floor, Flal- 401
Howrah -T11202, within the aforasaid
Jurisdiction.
AN
IN THE MATTER OF:
5. 5 APPARELS PRIVATE LIMITED, a
company incarporated under the
Companies Act, 1958, and hawving its
Reqistered Office at 2222, Girsh Ghosh
Road Building Mo D-4th Floar, Flaf- 401
Howrah -711202, within the aforasaid
Jurigdicticn,
AND
IN THE MATTER OF:
SAHANBHUTI VINIMAY LIMITED, a
company incorporated undes the Companiss
Act, 2013, and having its Registered Ofice
at &1, Moleod Streel, 3rd Floor, Kolkata -
700016, within the aloresaid Jursdiction,
AMD
IN THE MATTER OF:;
SATAYWAN MERCAMNTILE LIMITED, a
company incorporated under the Companies
Ack, 2013 and having Its Registerad Office
al 2222, Girish Ghosh Road Building Mo
D-4th Floor, Flat- 401 Howrah -711202,
withim the aforesaid Juriadiction,
AMD
I THE MATTER OF:
SHINESTAR VIMIMAY LIMITED, a
camgany incorporated undes the Companiss
Act, 2013; and having its Registered Offica
at 61, Mcleod Street, 3rd Floor, Kolkata -
00018, within the aforesaid Junsdiction.
AMND
i THE MATTER OQF:
DHANSAKTI SUPPLIERS PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956; and having its
Registerad Office at 17711 Topsia Road
Folkata - 700039, within the aforesaid
Jurisdiction,
AMD
IN THE MATTER OF:
JEEVAMNTH REALTORS PRIVATE
LIMITED, a company incarporated undear
the Companies Act, 1956; and having its
Regestered Office a1 61, Mceod Street, 4ih
Floor, Kalkata - 700018, within the afore-
said Jurisdiction.
AMD
IN THE MATTER OF:

VINAYAK DEALCOMM PRIVATE
LIMITED, a company incorporated under
tive Companias &ct, 1956; and having its
Ragisterad Office at 17171 Topsia Road
Kolkata - 700039, within the aforesaid
Jurisdichan

AMD
IN THE MATTER OF:
VEENIT REAL ESTATE PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956; and having its
Reglstered Office at 1711 Topsia Road
Kolkata - 700039, within the aforesaid
Jurisdiction.

AND

IN THE MATTER OF:
VP BUILDERS PRIVATE LIMITED, =
cormpany Reomoeabed under the Companias
Act, 1956; and having #s Registarad Cffice
at 171111 Topsia Road Kolkata - 7000348,
within the afesesaid Jusisdiction
AMD

I THE MATTER OF:
1.POSITIVE MANAGMENT PVT. LTD.
2.CONFITECH VINVOM LIMITED
JJALKAMAL MARKETING LIMITED
4 JALNAYAN MERCANTILE LIMITED
5.K.5 CLOTHING PRIVATE LIMITED
B EKANAKMAY VYAPAARLTD
T.LEMONMINT SUPPLIERS LIMITED
B.5. 5 APPARELS PRIVATE LIMITED
A 5AHANBHUTI VINIMAY LIMITED
10. SATAYWAN MERCANTILE LIMITED
11. SHINESTAR VINIMAY LIMITED
12. DHANSAKTI SUPPLIERS PRIVATE
LIMITED
13.JEEVANTH REALTORS PRIVATE
LIMITED
14, VINAYAK DEALCOMM PRIVATE
LIMITED
15. VEENIT REAL ESTATE PRIVATE
LIMITED
16.%P BUILDERS PRIVATE LIMITED

....... FETITHOMERS

HOTICE OF PETITION

A petition under section 230 to 232 of the
Companias Act, 2003, for sanctioning of
scheme of amalgamaticn of Transferor
Companies Mis CONFITECH WINVOM
LIMITED, [(CIN:U51209WB2015PLC
205519 &nd hawing PAN HNO.
AAFCCET15M), JALKAMAL MARKETING
LIMITED, {(CIN : US1909WBI014PLC
203065) and having PAN Mo, AADC] 3546F)
JALMAYAN MERCANTILE LIMITED, (CIN :
L51509WB2015PLC2056 10) and having
PAN Mo AADCMTIIR), K. 5. CLOTHING
PRIVATE LIMITED, (CIN : UL1B204WB 2007
PTC236T04) and having PAN Mo
AADCKTITTE), KAMAKMAY WVYAFAAR
LIMITED, (CIN: US1309WB2015PLC
205609) and having PAMN RMNo.
AAFCKTTTIA), LEMONMINT SURPLI-
ERZ LIMITED, [CIN : US1909WEB2015
PLC205B43) and having PAN No
AACCLEIT2P) 5. 5 APPARELS PRIVATE
LIMITED,(CIN : U1B101WBZ007PTC
235376} and having PAMN RMNo.
AAKCSS020R), SAHAMNBHUTI WVINIMAY
LIMITED, (CIN : US1909WB2015PLC
205875) and having PAN No
ASSCERIETH), SATAYWAN MERCANTILE
LIMITED, (CIN : US1909WB2015PLC
205520) and having PAMN Moo
ASNCESEE1N), SHIMESTAR VIMNIMAY
LIMITED, (CIN : US1909WB2014PLC
203201} and having PAM BNo.
AALICSASIQ), DHAMNSAKTI SUPPLIERS
PRIVATE LIMITED, (CIN:US1909WB
2011PTC159387) and having PAKN Mo
AADCDTATTL), JEEVANTH REALTORS
PRIVATE LIMITED, (CIN:UTHD2WE
2010PTC154T0T) and having PAMN Mo
AACCHMAETOE), VINAYAK DEALCOMM
PRIVATE LIMITED, {CIN:US1109WB
200TPTC120405) and having PAN Mo
AACCVGEE0H), VEEMIT REAL ESTATE
PRIVATE LIMITED, (CIN:UTOZDOWE
2011PTC234134) and having PARN Mo,
AADCWVEAS3A) and VP BUILDERS
PRIVATE LIMITED, (CIN:UTO109WE
2011PTCZ34194) and hawving PARN Mo
AMDCKYBAR5G) with Transferee Company
hrs POSITIVE MANAGMENT PVT. LTD.,
{CIN : UT41400WB1994PTCOE1773) and
having PAN Mo, AACCP281580}, was
presented by the saed pelfioners an the 151k
day of Dacember. 2022, and by an order
dated 2Tth ey of December, 2022 the sald
pedition i fixed for hearing belore Kolkata
Bench of Mational Company Law Tribunad
an 25th day of Jamuary, 2023

Any person desirous of supporting or
Qpposing the said petition should send 1o
the pelitioner's advocate, nolice of his
intenticn, sigmed by hirm or his advocate, with
his name and address, 50 85 Lo reach the
palitionears advocate not iatar than ko days
before the date fized for the hearing of the
petition, Where he seeks 1o oppose the
pelifian, the grounds of opposiion o a copy
af his affidavit shall be furmnished with swch
ralice, A copy of the pelifion will be lumished
by the undersigned to any person requinng
the same on payment of the prescribed
Cihargees 10 (e S,

Drated 30th day of Decambar, 2022
Sdi-

A_K. Upadhyay. Advocate
Partier

Mis U.5. & Co, (Advocates)

Bi2, Kiran Shankar Roy Rioad,

ded Floor, Roam Mo. 35, 36 & 37,
Kolkala- 700001

Ernail 10: u=.co2011 .aui@gmail.com

Terms and Condition of the e-Auction are as under.

1. E-Auctan will b conductsd on “AS IS5 WHERE I5°, “AS IS WHAT I5° and
"WHATEVER THERE IS BASIS" through approved séhica provided | 8. NaSL
{Natonial E-Governance Senaces Lid |

2. This Sals Nolice shall be read in conpunclion with the Complate E-Aucton Process
Document containing datais of the Assets, online e-Auction Bid Form, Declaration
and Undenaking Form, General Terms and Condiions of the a-Auction Sale which
gre avallable on the website: hitps.inesl oo infsuclioh-nobices-unded-ibeland
wiwi insolvencyandbankrupley in, Contact Me, Arsventhan 89 «91-93846T6709,
araventhansenes! co.m{On gong o the link hips. nesl oo in/suchon-nolices-
undier-ibtireresiod badders will have 10 search for the Company by using edher of
the two options: (1) Company’s Name (GM Agro Allied Pvi Lid ), or (i) State and Type
of Propety)

3 The imending bidders, prior io submifling thesr bid, should make their indepandent
inquines regarding the title of properbes, local tax dues, slectncity and waler
charges, mamnienance charges. il any and inspect the properiies af Swlr own
gxpenses and salsly [hemselves. The properbes menbioned above can be
inspacted by the prospective bidders &l the sfle with prior appoiniment, by
contacting+91 BB00865284 (Mr. Mohd. Wasim).

4 The miending hwdders are required to deposit Eames! Money Deposd (EMD)
amount edher through NEFT/RTGS in the Account of *"GMAGRO ALLIED PYTLTD
LIGUIDATION", Account No.. 015221010000048, Union Bank of India,
Dharmotalla Branch, 5 Chowringhee Place, Kolkata - 700013, IFSC Code
UBINDS30131, or through DD drawn on any Schaduled Bank in the name of “GM
AGROALLIED PYTLTD LIQUIDATION".

& The intending bidders should submit the evidence for EMD Deposit and Reguest
Ledter for participation in the e-Auction along wilth seif-atiestad copy of (1) Prood of
idanbty:( 2} Curent Address Proof:(3) PAMN Card; {4) Valid e-mail ID; (5) Landiine and
Mobile Mumber;{5) Afidavil and Underlaking, &8 per Annexuna |, (7] Bad Application
Form as per Annexure I, (B) Dedaration by Bidder as per Annesore (1L The formats
of thisa Annaxunes can be taken from the Complets a-Auction Process Documiant
These documents should reach the office of the Liquidator physically or by
ermiail, at the address given balow befiore 05:00 PM on or before 16th January, 3033

€. The Eligibée Bidders, participating in the e-Auction, will have to Bid for at least
the Reserve Price and increase their Bid by a minimum incremental amount of
INR.1.00Lakh for Block 1.

7. The EMD of the Successiul Bedder shall be retainad iowards par of the sale
considerabon and the EMD of unsuccessiul badders shall be refunded. The EMD
shall nol bear any inleresl. The Liquidator will :ssue a Letier of Intent (LOH) 1o the
Successful Bidder and the Successhid Bidder shall have 1o depost the batance
amount (Sucoessiul Bid Amountminus EMD Amount) within 30 days ofissuance of
fhe LOH by the Liguidator, terms of which is further detasiad in the e-Auchon Process
Informasion Document Defaull in depositingthe balance amount by the Successiul
Bidder within the fime limit 25 meniioned in the a-Auction Process Infiormation
Docemeni&l O would entad forfedure of the entire amouni deposaad (EMD plus Any
Osher Amount) by the Successiul Badder

8 The Successful Bidder shall baar the applcable stamp dutiesfiransier charges,
miltation, fees eic. and all the minormajor dues of land development agences, local
and municipal taxes, assessment charges, aic. in respect of the properbes pul oneg-
ALChon

5 Afer payment of the enbre sale considerabon, the Sale Cerificats will ba izsusd in
the name of the Successiul Bidder only and will not be issuad in any other name

10, The Liguwdator has absolute nghl 10 accept or resect any orf &l beds or
adjourn/postpong/cancel the e-Auction or withdraw any property or portion thereol
from the e-Auchion a1 any stage without assigning any reason thareof

11. The Sale shall be subyect io the provisions of the insobvency and Bankruptcy Code
2016 and Reguiations made thereunder

Sachin Gopal Jathar

Liquidator - GM Agro Allied Private Limited
IBBI Regn. No.: IBBIPA-0020P-NODS40/2018-2019/11968
AFA - AA2M 1968021 71123202336 Wl 17/1172023

email - sgiathar p@gmai.com

Date: 02nd January, 2023
Place: Kolkata

(Al Amounts in Bs. Millions, unless otherwise stated
Farticulars or Th or Tha r T The Tear
Quarter Ended)Quarter Ended | Quarter EndediQuarter Endad
ik AL N30 N.0320H
(Unaudited) {Audrted) [Aeditad)
1 [Tofal bncome from oparatans 1.497.14 B.200.36 3,314.30
¢ |Met Loss for the period (befars
fax, Excaplional and'er
Extrapedinzry Hemas) [ 255.70) [66.37] (484 B8 (475 44)
1 [Met Lass for the period before
tax (after Excepbonal andior
Estraprdinary Hems) [255. 70} {65.37) (454 68 (A TE.dd )
4 |Met Loss for the pariad sfter
tay (after Exceptional andor
Extraprdinary Hems) [259.81) {04.61) (SED.50) (341.65)
5 [Todal Comgprehensive Income
for tha pariod {Eum?rising Loss
for the perod afler lax and
Other Comprehansiva Incoma
afler Lax) [257_81) {3430 (577.81) [33E.4T)
4 |Paid up equidy share capital (Face
valug of lhe shara R 10 aach) 356. 53 358.92 15653 15682
T ([Other Equaty {includes
Rieserves axcluding ravalialion
resired [1.693.63) (144268} (1,693.53% (115056}
B |Met Worth |Reler nole
[d) besow 1,554,149 1,785,104 1,93419 206186
4 [Paid up Debt Capltald
Ciitstanding Debi 2.B5T.5 2,857 50 2857600 285760
1 0{Eamimgs E.‘H’ equily share
(EFE) of Rs, 10 each;
&) Basic {in Rupsass) {0.BR) {034 1,963 (1,28
Lné'l Diluted (In Rupees) {0.BB} 10.32] 1.96 ['..EEIE(
1 f|Hat Dbt Equily Ralin 1,63 1.54 1.6 14
12|Debt Service Cowverage Ratio 11 36 1.78 Q.7 Q.74
1 YInterast Service Coveraga Ratio {0.63 .54 4.1 [0.08)
Nate:

a) The above is an exiract of the getalied foemat of quartedy! vearly financial results as on 3151
March, 2022 filad wilh the Stock Exchanges undar E'ﬁllﬂaljtlﬂ a2 of the SEBI {Listirg and CHhar
Disvlesure Requirements) Requlalions, 2015 The [ull et of The ﬁ&a#,- Financial results ane
availabda an the websie of the Bombay Siock Exchangs, ie. af hAttpsiwww, bseindia.com/
skock-share-pricaidebi-othartscripoadel 857 73 1idebt-corp-announcemants).

b) For the items referred per Re%ulah-:m 52 (4] of the SEBI [Listing and Other Disclosure
Requiremanis) Regulations, 2015, the parlinand disckisuras have been made to the Boamb
Slock Exchangs and can be accessad al hitps:Wwww bsaindia.comstack-share-price/dabi-
other/seripeoderds a1 dedt-corp-annauncemants)

) Figures for the quarter ended 31 March 2022 represent the balancing fiqures detween audsed
ﬁquras in respact of the full financial year ard tha raviewed figures for {ha nine mandhs ended
31 Desernber 3021

<1 The Company has incumed ksses of RBs, 58050 milions [Year ended 31 March, 2021; Bz
341,65 millicns) during the year ended 31 March, 2022 and has accumulaled losses of Rs
1,828.62 millipns [f.ﬁ.s at 3 March, 2121: Rs. 1,259.81 milliens) as of that date resuiting in
mn’ﬂlete erosion af the net warth of the Company. Further, 12.90% Non-Conwerlible Debarures
(ML and accreed interes] thereon aggregating ko Rs. 3 539.73 millions as al 11 Manch, 2022
I5 gue for repayment on 30 June, F025 These canditions indicate suslence of material
unceriairty, which cast sigrificant doubts about the Company's ability 1o confinye as a gaing
concern and consaguently, tha ability of the Company to realise s assets and dischange &
lighilities (including repayment of NCDs and interest tharean whan they fall dua) in the normal
course of business. The Company's abilily fo conbinua as a going concem & dapandent on tha
improvement af the Companys fulure cperalions and won Bngising new invesions | lenders
far equity infusion | debt refinancing. The details are availzhle at hittps: v beeindia. com!
sinck-ghare-pricaidebi-othar’scripocadel 857 T3 1idebt-corp-announcemeants/.

la) The figures for the previous year have been regrouped) rearranged wheraver nacessary, b

maka tham comparable o cument year classificabions.

4

Madhur Angja

Place = Delhi Hanar‘?lhiﬂnlreﬂm
Date: 30122022 [DIN : D0129871)

GLITTHEND INDIA PRIVATE LIMITELD
CIN : UT4924MH20TTFTCI03216
Corporate Office : 346, Pslpargan] Industrial Area, Patparganj, Delhi, 190092
Regd. Office : 23, Floor-2, Plot-59/61, Arsiwala Manslan Nathalal Parkh Marg,
Colaba, Mumbal-400005, Maharashtra
Extract of the Statement of Consolidated Audited Financial Results
for the Year Ended 31 March 2022
[All Amounts in Fs. Millions, unless otherwise stated

Particulars For The For The
Year Endad Yaar Ended
31 March 2022 | 31 March 2021
[Auditad) {Audited]
1 | Tatal Income from oparations T B50.57 5,007 85
2 | Mel Lozs for the pariod (befora tax, Excephaonal
andior Exbracrdnany Hems] [596.44) (T4E£.55)
3 | Mel Loss for tha pericd before tax (afler Exceplonal
andiar Extragrdinary Hems) {596.44) (T46.55)
4 | Met Loss for the penon afler tax (afier
Exceptional and'ar Exfraordinary ltams) 1656.81) (535.96)
5| Tatal Comprehensive Income for the penod
{Comprising Loss for fhe paried after {ex and
Othar Comprabansive Income aftar tax) {66761 (521.87)
6 | Paid up aguity shere capilsl
tFace valus of the share Rs.10 each) 356.92 56 82
T | Cihear Eguity (incudes Raservas
excluding revaluation reserda) (2637.94) (2,092.74}
8 | Met Worh [Refer note (o) below] 58974 1,199 08
9 | Faid up Debt Capaal! Outsianding Debt 2 BET A0 2.8a7.50
10| Earrengs per equily share |E PZ) ol Rs, 10 each:
(&) Basic (In Rupesas) i2.21) (2.03)
ib} Dilubed (In Rupeas) (2.21] [2.05)
11| Mel Debt Equity Ratia 5.18 148
12| Debt Sarvice Caveraga Ralio 1.5% 1.02
13} Intarest Service Coverage Ratio 0.3y .12

f:_i&i]ﬂn::i“.ep. .in

ncanexpress.com

Mate:

a) The above ks an extrac of the detalled format of veary consolidated finarcial results as an 315t
March, 2022 filed with the Slock Exchanges under Regulatan 52 of the SEBI (Listing and Other
Disclosure Requiremands) Regulations, 2015, The full format of the yeasdy consalidated financia
resufts are available on the website of the Bombey Steck Exchange, ia. at hitps:f
ww brgindia. comisipck-shara-prcaldebt-athen/scripoode/3577 31 idebi-corp-announcemanis!

by For the items raferred per Regulation 52 (4) of the SEBI (Listing and Other Disclosure
Requiremanis) Regulations, 2015, the pertinernt disclosures have been made to the Bombay
Sipck Exchange end can be sccessed at hitps:(faraw besindia comiztock-share-pricaidehbt-
ctherfscripooderd577 31 /debi-corp-annrauncemants/,

o The Groug has incurred losses of Rs. BSE6.81 millians (Year endad 31 March, 2021: Rs, 53596
mifions] during the yasr anded 31 March, 2022 and has accumulaled losses of Rs. 2, TES.31
mifions [As at 31 March, 2021 ; Bs. 2,111,179 milkons} as of that date resulling in complete
erasion of tha nel worlh of the Group, Furlbar, 12.90% Mon-Convarlibla Debenfures (NG,
Terrn |oan ard accrued inlenest thergon agoregaling & RS, 545583 millkins as al 31 Manch,
2122 is due Tor regayment on 30 June, 2023, These condifians indicate exstence of maleral
wncirtainty, which casl significant doubts aboul the Group's ability to conlinue a5 a going
concen and consegquently, the abdity of the Group 1o realise its assels and dischame 13 liabilities
(including repaymant of MCDs and interest thereon when they fall dug) @ the nomal course
of business, The Group's ability to continue 85 a gomg concarn is depandent on the improvement
of the Group's futura operstions and wpon finalising new investars | lenders for eguity infusion
i dabt rafnancing. The dedsds are availeble at hitps:iwiww bseindia.comdstock-shese-prical
debt-athar'scripcodel357 731 /de bi-corp-announcements).

dj Tha figuras for the previous year have baen regrouped’ resranged wharever necassary, io
miake tham comparable {0 current yaer classfications.

Sdi-

Madhur Aneja

Place : Delhi Fl!rhi'?irl Direcior
Date: 30.12.2022 {DOIN : 3!129&1‘1b

tender their Equily Shares

|ariveataconclusion

FOLLOW-UP PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF RESIDUAL EQUITY PUBLIC SHAREHOLDERS OF

GENESIS EXPORTS LIMITED
CIN NO: L26319WB1961PLCO33906

Registered office:- Eco Centre, Premises No. 803 & 804, Bth Floor, EM Block, EM - 4, Sector - V, Kolkata - T00091
Tel. No.: 91-T604088814115116/17; Email: genesis.exporis@genesisexp.com; Website: www.genesisexp.com

In pursuance of the Delisting Cffer made by M. Sushil Jhunjhunwala, Ms. Gyanashwari Jhunjhenwala, Mr_Ajit Jhunfhunwala, Ms. Nidhi
Jhunjhumala, SKJ Invesiment Private Limited [hereinafter collectively refemed 1o as"Acquirers”) for acquiring up to 1,35,269 fully
paid-up Equity Shares of face value of Rs. 10.000- (*Equity Shares”) representing 25.07 % of the total paid-up equity share capital {“Offer
Shares”) of Genesis Exports Limeled("GEL" or “the Company”), 1,27 925 Equily Shares representing 23.71% of the total paid-up equity
share capital of the Compamy were tenderad, which had been subsequently accepted by the Acquirers.

This Follow-up Public Announcement (FPA") is being made in accordance with the provisions of Regulaton 27 and such other
applicable provisions of the Securities and Exchange Board of India {Delisting of Equity Shares| Regulations, 2021, as amended from
time to time, ("Delisting Regulations”), made to the Residual Equity Public Shareholders holding Equity Shares of the Company, to

Thizs FPAEs in continuation to and should be read in conjunction with the initial Public Announcement dated August 20, 2021 ['TPA"),
Detaled Public Announcement dated November 11, 2021 published on Novernber 12, 2021 ("DPA), the Letler of Offer dated November
11, 2021 ("LoF"), the Posl Offer Public Announcernent published on Decamber 02, 2021 (“Post Offer PA™), Exil Offer Letter daled
January 06, 2022 (“Exit Offer Letter”) and the Dalisting Motice issued by the Calcutta Stock Exchange of India Limited (“"CSE™) vide its
nofice number beanng reference number 'CSELDM 53007022 dated January 05, 2022 mentioning the efeciive date of delisting of the
Equity Shares of the Company being January 06, 2022 [*CSE Delisting Notice™).

Al Capitalized terms used but not defined in this FPA shall have the same meaning assigned ko them as inthe DPA and the LoF.
1. OQOUTSTANDING EQUITY SHARES AFTER DELISTING

In accordance with Regulation 26 read with Regulabon 27 of the Delisting Regulabons, all the Residual Equily Public
Shareholders of the Company wha did nod or wiare not abla to participate in the Reverse Book Building process through the Stock
Exchange mechanism of BSE Limded, may tender their Equity Shares 1o the Acquirers at a price of Bs. 265)- per eguity share
{“Exit Price" | for a peniod of one year starting from the date of delisting of the Equity Shares of the Company i.e. from January 08,
2022 to January 05, 2023 (“Exit Period") and avad the exit opporiunity at the Exit Price;

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS

Subject to any regulatory approvals as may be raquired, the Acquirers intend to make paymants on a monthty basss, within 10
working days of the end of the relevant month ("Monthly Payment Cycle™). Payments will be made only to those public
shareholders who have validly tendered their Equity Shares by following the instructions laid out in the Exit Offer Letter and the
application form (“Exit Application Form") anclosed with the Exit Offer Latter,

The acquirers heraby invite the Residual Equity Public Sharshosders to avail the exit opportunity at the Exit Price during the Exit
Pariod. I the Residual Equity Public Shareholders have any query with regards 1o the Dalisting Offer, they should consult the
Manager tothe Exit Offer or Registrar to the Exit Offer as perthe details given bedow:

MANAGER TO THE EXIT OFFER

REGISTRAR TO THE EXIT OFFER

notanassumpton,

7

nformyouroinin with
Oetle anlysis

Validity: Parmanant

Chartered Capital and Investment Limited
418-C, "215 Atrium”, Andheri Kurla Road,
Andher (East), Mumbai 400 093

Tel No.: 022- 6RO2 4111/8222

Contact Persan: Mr. Amitkumar Gattani
Email 1d: mumbaificharieredcapital.net
Wehsite: www charteredcapital met

SEBI Registration No: INMOOO004018

Mahashwarl Datamatics Pvt. Lid.

23. R.M. Mukherjee Road. 5ih Floor, Kolkata - 700001
Tel. No.: +91 33 2248 7248

Fax No.: +81 33 2248 4787

Email: mdpldei@yahon.com

Website: www.mdpl.in

Contact Person: Mr. 5 K Chaubey

SEBI Registration No: INROOOO00E63

Validity: Parmanent

My

Place: Kolkata

Date : Saturday, December 31, 2022

CIN: L45201 G 986PLC008STT CIN: U20221WB1382PTCO34886
For and on behalf of Acquirers
Sdi- Sdi- Sdl- Sdi-
Sushil Jhunjhunwala Gyaneshwari Jhunjhunwala Ajit Jhunjhunwala Nidhi Jhunjhunwala
[Acquirer [} {Acguirer Il {Acguirer IIl) [Acquirer V)
For and behalf of Board of
SKJ Investments Private Limited {Acquirer V)
Sdl- Sdi-
Sushil Jounjhunwala  Ajit Jhunjhunwala
Director Director
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